CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL

NEW DELHI

15.07.2009

O  R   D   E   R


In deference to the request by the Customs, Excise & Service Tax Appellate Tribunal (CESTAT) Bar Association and with a view to clear the large pendency of old matters, it is decided to have three days in every week reserved for final hearing of the matters.  Therefore, from 1st August, 2009 onwards, the Cause List shall be in relation to the short matters on Monday and Friday of every week, whereas the regular matters will be taken up on Tuesday, Wednesday and Thursday of every week.  After hearing the short matters, if time permits on Monday or Friday, the same would be utilized for hearing the regular matters.

2.
The registry to enlist all the final hearing regular matters of the Division Bench in relation to the Customs matters pertaining to the years 2006 and prior thereto as well as all Excise regular matters pertaining to the year 2006 before the Division Bench of Mr. D.N. Panda, Member (Judicial) and Mr. Rakesh Kumar, Member (Technical), whereas all the Excise regular matters pertaining to the years 2005 and prior thereto and Service Tax regular matters of the years 2006 and prior thereto should be listed before the Division Bench of Justice R.M.S. Khandeparker, President and Mr. M. Veeraiyan, Member (Technical) on every Tuesday, Wednesday and Thursday.  All the other expedited matters shall be listed on every Monday and Friday to be taken up after the Board regarding short matters is completed. 

3.
Similarly, in relation to the Single Member Bench matters, all final hearing regular matters should be listed on every Tuesday, Wednesday and Thursday, and short matters to be listed on every Monday and Friday.  All the regular matters of the year 2007 and prior thereto should be listed on every Tuesday, Wednesday and Thursday, and every expedited matters should be listed on every Monday and Friday to be heard after the Board regarding the short matters is completed. 

4.
In case where any matter has been already directed to be listed on any other day, same shall be posted for hearing on the immediate following day of the hearing of the matters in accordance with the above arrangement.

5.
All mentioning matters, in case of Division Bench, irrespective of whether it is of Excise matter, Customs matter or Service Tax matter, same shall be before the Division Bench of Justice R.M.S. Khandeparker, President and Mr. M. Veeraiyan, Member (Technical).

6.
The above stated arrangement shall continue initially for a period of two months, namely, in the month of August and September, 2009 or till further orders.

(JUSTICE R.M.S. KHANDEPARKAR)

PRESIDENT

